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“The inevitable outcome of lack
of support was the use of govern-
mental machinery by the Ministry
to raise its own following.”
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SHRI K. M. ABRAHAM (Kot
tayam): We are now discussing
about the President’s rule in Punjab.
After the last general elections, I
think this is the sixth State where
President’s rule has been imposed.
The first was in Rajasthan, then in
Haryana, the third in West Bengal,
then in UP, then in Bihar, and now
in Punjab.

There are three kinds of adminis-
tration now in the country. In cer-
tain States. there are Congress Gov-
ernments; in certain others, there arc
non-Congress Governments and in
most of the States of North India.
there is President’s rule.

During the last elections, the peo-
le gave a verdict against the eligibi-
ﬂty of the Congress to govern them.
But by sheer manipulation or some
means or other, the Coagress is try-
ing to come back to power in cach
and every State.

Coming to Punjab, who is primari-
ly responsible for the chaotic situa-
tion prevailing there? 1t is the Con-
gress. because when they decided to
support the Gill Ministry, this chao-
tic situation started. Let us see what
is stated in the second page of the
Governor’s report to the President:

“The Congress Legislature Party
extended its support to the Gill
Ministry. Such an arrangement
was ab initio fraught with instabi-
lity, as the Gill Ministry consisted
of and was led by legislators who
were drawn together not by any
ideological affinity but by a desire
to gain political power”.

It was only for political power that
the Gill Ministry was imposed. The
Congress started it, with the ultimate
aim of overthrowing the U.F. Minis-
try. This started the chaotic situa-
tion in Punjab.

25—7 LSD/68
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Then again, let us turn to page 4
of the report of the Governor:

“‘The present political uncer-
tainty and the consequent adverse
effect on the morale of the services
can be removed only by immediate
dissolution of the Legislative «As-
sembly followed in due course by
mid-term election”.

The morale of the services has gone
down—it is reported by the Gover-
nor. Had it gone down at this time?
No. It went down when the Gill
Ministry was imposed. At that time
the Governor ought to have given the
report to.the President so that he
might dissolve the assembly and take
over the administration of Punjab.
The Opposition parties also, I rem-
ember, asked for the .President’s rule
and for the dismissal of the Gill Min-
istry. This nine months’ rule was
a gift given to Gill by the Congress
for toppling the UF Ministry. Re-
pressive measures were taken in that
State. For example, when the Oppo-
sition Parties decided to demonstrate
in Chandigarh, the whole township
was cordoned off by police. The Go- ,
vernment employees demanded high-
er DA and al?owanccs. 2,000 of them
were transferred on political grounds
alone. My hon. friend Mr. Indrajit
Gupta explained what was done to
the Punjab Roadways workers, when
they demanded pavment of bonus
agreed to be paid. 150 were dismis-
sed; 200 were suspended and 900
workers had to undergo trial in
courts. .98 cases are still pending.
Ranbir Dhillon, Secretarv of the
Punjab Subordinate Service Federa-
tion was dismissed from service. Jas-
want Singh Sambra and 14 others of
the Punjab Roadways Workers’ union
werc arrested. and tortured in jail,
both by conventional methods and
also the modern method of electronic
shock. After that cases were taken
against them. During this period,
the Gill Ministry did not redress the
grievances of the people but was cal-
ling Mahesh Yogi to preach medita-
tion. He was also looking for some-
body in the Congress Party to heip
him so that he would not be ousted
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from the Ministry. The budget was
passed in just two minutes, a thing
unheard of in the history of parlia-
mentary democracy. Everybody spoke
about the corrupt method of Gill's
rule—Gill and his company. Com-
pany means his Congress supporters.
Not only the Members from the Op-
position but even Congress Members
have now made complaints. There-
fore, the first thing that I demand
is the appointment of a high power
committee so that it can go into the
allegations made by the Opposition
parties against the Gill Ministry.
Secondly, I demand that all the peo-
ple’s grievances must be redressed
and all the cases, including victimi-
sation cases, must be withdrawn.

We must not postpone the election
in Punjab for long. Nobody, not
even the Congress, can say that due
to floods or drought, we cannot con-
duct the election now. We can do it
in November itself. Parliament must
decide that the election must be con-
ducted as early as possible.

= fewx fag (wiesr) . awmfa
g, & gfFr W s g fF
TFTT qrE A a<E ¥ g &Y
fgdee @ 39 N A@ ¥ ww for
T TeRyfd a9 AR w3 fEm
™ &1 # guag F@ g
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SHRI SAMAR GUHA (Con-
tai):  Sir, the politica] drama in
Punjab has left rather a good lesson
for the whole of Indian democracy,
I should say. The unscrupulous
scuttler of the popular form of Gov-
ernment has been unceremoniously
scuttled by its own mentor which he
deserved. This will have two lessons.

* Expunged as ordered by the Chair—Pleasc see page 19857,
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.One is, the future quisling or, to

use a milder term, the future defec-
tor will have a lesson from the Puni-
jab Act that hypocritical honeymoon
with the political seductor lasts only
to that extent when it suits the pur-

se of that person.. Therefore, the
uture quisling or defector will take
a lesson from the Punjab drama. Se-
condly, the experiment of the so-
- called minority government, once in
West Bengal and again in Punjab,
this theory has not only been pricked
but it has proved that the so-called
minority government is nothing but
puppet government of the Congress,
played by their Congress mentors.
The minority government has proved
nothing more than some political
chimera. Already, Shri Verma has
quoted the -misdeeds or the black
deeds of the Gill Ministry.

The Governor himself in his press
statement said that he has received
innumerable complaints about tavo-
uritism, political victimisation, imp-
lication in false cases etc. It was re-
ported in Tribune that when the
Governor called on the President Dr.
Zakir Hussain, Prime Minister Indira
Gandhi and Home Minister Shri Y. B.
Chavan he said that it is understood
that in the last few days the Minis-

. try had issued a number of permits,
transferred some officers, promoted
some officers and also raised the
salaries of certain categories. He also
said that law and order have com-
pletely broken down. Then he tried
to explain why he did not take action
carlier. He said that a tremendous
amount of such complaints have been
received but as a constitutional head
of  the State he was erless to deal
with them effectively.

[MR. DEPUTY SPEAKER in the chair.]

. So, he forwarded them to the then
Chief Minister and informed the Pre-
sident in his confidential reports on
the affairs in Punjab. He has also
said that he could not recommend
President’s Rule earlier because the
Ministry enjoved support of the ma-
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jority of the legislators. But in ano-
ther report he has said that law and
order situation has worsened. There-
fore, I should say that his plea that
the Ministry enjoyed the majority
support of the legislators is not ten-
ab?e. He should have, I should say,
asked for or recommended President’s
Rule much earlier.

He has also said that he has set up
a cell to deal with the complaints
that have been received against the
Gill Ministry. Since such a large
number of complaints cannot be dealt
with by mere cells, I would join my
{riends in demanding that an inquiry
commission should be set up to deal
with the misdeeds of the Gill Min-
istry.

I will give just one example to

‘show how barbarously the Gill Min-

istry treated the opposition members.
One of our party members, whose
name is Shri Krishna, is the executive
member of the Punjab Provincial
Praja Socialist Party. He is a well-
known journalist and a trade union-
ist. Not only that, he was in jail for
several years during the 1942 move-
ment. He had altercation with the
DSP, Ludhiana on various occasions
because he was taking up the case
of people and lodging complaints
against certain district officers.

MR. DEPUTY-SPEAKER: He
should conclude now.
SHRI SAMAR GUHA: Sir, I

have not taken my six minutes yet.
I am finishing. Shri Krishna is a
trade union worker, connected with
the railway organisation there. Some
six months back he went to the Ludh-
iana station where he found some
police officers and some railway offi-
cers have arrested two girls. These
two girls were escaping when some
policeman, he and another trade
union worker took them to Ludhiana
thana. Suddenly that DSP came
there and as soon as he came there he
saw that Shri Krishna was there; so
he said, “He is the PSP man; arrest
him.” He was arrested immediately.
He was handcuffed on the back side.
Not only was he taken out in apro-
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cession but his whole {ace was tar-
nished with coaltar. He was shoed on
the whole route and was taken in a
procession through all the streets of
Ludhiana. .

This is the barbarous treatment
that was meted out even to a politi-
cal worker of a recognised party of
an all-India standard. I can give you
many more instances, but this is one
single instance of how the Gill Min-
istry encouraged officers to treat poli-
tical workers in such a brutal and bar-
barous way.

Six months ago Shri Nath Pai for-
warded the whole case to Shri Chavan
and Shri Chavan pleaded his inabi-
lity saying that law and order pro-
blem was to be dealt -with by the
State Ministry. Shri Surendranath
Dwivedy has also written. to the Gov-
ernor. Through vou I would request
the Minister of State for Home Affairs
that this matter should be brought to
the attention of the Governor and a
person who has done such a barba-
rous act should be penalised.

MR. DEPUTY-SPEAKER:
Goyal.

SHRI A. S. SAIGAL (Bilaspur):
Sir, I rise on a point of order. Shri
Kikar Singh said something about
Pandit Jawaharlalji Nehru and after
that he said something about Shri-
mati Indira Gandhi. I do not want
to use those vulgar words...............
(Interruption). That is wrong to say
in the House. I will request you that
you go through them...... (Interrup-

tion). ¥ wod fa@w wem fF AN
IRiA mo srerw frar @ 3@

Shri

oy @A A T KL S A
qumﬁmiﬁ?ﬁm
T FFA AG W@ . (wwe=
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MR. DEPUTY-SPEAKER:
understood the point of order.

SHRI SRINIBAS MISRA (Cut-
tack): This is a matter of serious
concern. Are we gentlemen, decent
people or are we people from the
streets?  The words that have been
used would not do any credit to any-
body, far less to the House.

MR. DEPUTY-SPEAKER: He
has every right to raise at any time
4 puint of order regarding the langu-
age used in the House. I will see
the record. Just now, offhand, I can-
not decide. But he has a right to
record his protest regarding some ex-
pressions used, whether they are un-
parliamentary or not, whether they
are in keeping with dignity or not.
I will examine that, and if there is
anyvthing indecent I will expunge it.

I have

§) mafeg @A ageAr wfeq)
wH foar gom &

“The Bill is to be replaced sub-
sequently by a new Bill which sub-
stantially alters the provisions
therein.”

wafae ¥ g 7@ ¢ 5w
Aereg T faw & arfow F o gq@a)
w 7} fawr ¥ fodw X AR faw
IR g X NME wWiF @R oA
HIRE F amax faadr 31 e
a9 "ot et 1o fawr wy
arfea 2 wrfgw

MR. DEPUTY-SPEAKER: At

this stage vou can argue that any de-
legation of power is strengthening
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the hands of the bureaucracy. But "
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It is his view but this is my point of ;
order. T o o &1 9 g, sEwr

MR. DEPUTY-SPEAKER: We T B i_l““ et § fh
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Now Shri Goyal. Just five minutes.
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* * * Sl EUEEd
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MR. DEPUTY-SPEAKER: You
have already taken ten minutes. You
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should resume your seat. I have ac-
commodated two members.

Mr. Dar only three rminutes.
Whatever you want to say, you should
be very brief.
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State Legislature etc. Bill

SHRI VIDYA CHARAN SHU-
KLA: T am very happy that all sec-
tions of the House and all members
who have taken part in this debate
have supported the Motion I bave
had the privilege to move and the
Bill that I brought forward for con-
stituting a Consultative Committee
for advising the President on legis-
lative business for Punjab.

Since there has been no contro-
versy about the Motion as such, I
would limit myself briefly to some
points raised by hon. members. Sta-
nding here, I hold no brief any poli-
tical party. That is why I would not
like to go into the various kinds of
political allegations made by certain
hon. members opposite against the
Edlitical party to which I have the

onour to belong. But still some
remarks have been made which need
some sort of clarification.

The hon. Member who spoke be-
fore me, Shri Shrichand , waxed
eloquence against the minority gov-
ernment and the support the Congress
gave to that government. He forgets
that he set thé precedent for support-
ing minority governments when his
party supported such a government
in Haryana. At that time, it was all
supposed to be very noble and right
conduct. But when the Congress did
the same thing, he comes up in this
hon. House and tries to criticise it.
I would only request hon. Members
not to take politics into consideration
while considering such matters for
which we all feel sorry. Whenever
President’s rule has to be imposed
on any State, it is no pleasure either
for us or for any hon. Member here.
But when we are dealing with such
things, we at least try to keep politics
completely away from such matters.
I would suggest the same' thing to
hon. Members also so that these dis-
cussions can be conducted in a dis-
passionate manner.

The same thing about the former
Chicf Minister, Shri Lachman Singh
Gill. I am not saying anything
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against him or in his favour but these
are the very people—Shri Indrajit
Gupta, Shri Goel and others—whose
political parties were responsible for
making him a Minister for the first
time in his lifetime. At that time,
he was said to be a very good person
and he was being praised all the
time, but as soon as he defected from
the United Front and formed his own
Ministry, he became a very bad man.
This is a kind of thing which does not
appeal to anybody. It will not ap-
peal to any hon. member sitting in
this House. This only shows that
while hon. Members comment on
these things, they only keep politics
in view and not the merits of the
question. I want to make this appeal
to the hon. Members that while con-
sidering these matters we should go
by merits, and not party or political
considerations.

SHRI RANGA: He has become
a reasonable man now.

SHRI VIDYA CHARAN SHU-
KLA: In my opening remarks, I had
said that we were anxious that elec-
tions should be held in Punjab as
early as possible. We had already
moved the Election Commission to
consult the political parties and fix
a date as soon as possible. I am
sorry that Mr. Goel, compelled by
political reasons again, had commen-
ted adversely and criticised a few
officers whom he thought were going
to be appointed as advisers in Pun-
jab. I do not know how he got in-
formation about the past record of
these officers who are serving in seni-
or posts in various States. We have
a convention here not to criticise the
officers who are not here to defend
themselves. It is an unhealthy trend
if we begin to criticise them. There
has been no official announcement
so far that so and so has been ap-
pointed as adviser. Even if there
was an announcement, it would be
wrong for the hon. Members to stand
up and criticise them without any
basis in fact. I request Mr. Goel to
be careful about such matters and I
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am quite sure that if he sees the work
of the adviser we are going to appoint,
he will not repeat his criticism. With
these words, I commend the Resolu-
tion and the Bill to the House.

MR. DEPUTY-SPEAKER :
question is:

The

“That this House approves the
Proclamation issued by the Presi-
dent on the 23rd August, 1968
under article 356 of the Constitu-
tion in relation to the State of
Punjab.”

The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into conside-
ration.”

The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That clause 2 stand part of the
Bill.”

The motion was adopted. -
Clause 2 was added to the Bill.

Clause 3—(Conferment on the Pre-
sident of the power of the State Le-
gislature to make laws.)

MR. DEPUTY-SPEAKER: There
are some amendments to clause 3.

Mr. Sequeira is not here. Mr. Ab-
dul Ghani Dar.

SHRI ABDUL GHANI DAR: I
beg to move:

Page 2, line 4,—
add at the end—

“and this power shall remain up-
to the 30th November, 1968.” (1)
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Page 2, line 8,—
\ after “necessary” insert—

“but not contrary to the Bills,
Acts or Motions, passed by the
clected Legislatures of Punjab”

@
Page 2, line 14,—
for “State of Punjab” substitute—

“States of Punjab and Haryana
and the Union territory of Hima-
chal Pradesh” (4)

Page 2, line 18,—
for “State of Punjab” substitute—

“States of Punjab and Haryana
and the Union territory of Hima-
chal Pradesh” (5)
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MR. DEPUTY-SPEAKER: Does
the Minister want to reply?

SHRI VIDYA CHARAN SHU-
KLA: No, Sir?
MR. DEPUTY-SPEAKER: I shall

now put all the amendments to clause
3 to the House.

Amendments Nos. 1, 2, 4 and 5 were
put and negatived.
MR. DEPUTY-SPEAKER: The
question is:
“That clause 3 stand part of the
Bill.”
The molion was adopted.
Clause 5 was added to the Bill.
Clausc 1, the Enacting Formula and
the Title were added -to the Bill.
SHRI VIDYA, CHARAN SHU-
KLA: [ beg to move:
" “That the Bill be passed.”
MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”
The motion was adopted.

16-57 MRS,
CRIMINAL AND ELECTION
LAWS AMENDMENT BILL
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, originally this Bill
further to amend the Indian Penal
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